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Central Administrative Tribunal, Lucknow Bendi, Lucknow 

CCP No. 39 of 2008 in O.A. No. 351 of ̂ 007
,  11̂

This Uie T day of November, 2009 

Hon’ble Ms. Sadhna Srivastava, Member 0)

Hon’ble Dr.A.K. Mishra, Member (A)

Jag Ram i Applicant

By Advocate: Sri Siya Ram

Versus

1. Chahate Ram Divisional Railway Manager, Noithem Railway

2. SmL Renu Sharma, Senior Divisidnal Personnel Oflicer, 
Office, N.Rly. Hazi-atganj, Lucknow. j

By Advocate: Sri B.B.Tripatlii for Sri M.K.Singh

ORDER

HON’BLE MS. SADHNA SRIVASTAVA. MEMBER Q)

Hazratganj, Lucknow. 

Di\isional Railway Manager,

Applicants

Tliis contempt petition has been filed alleging non-compliance ol order dated 23

Januaiy,2008 passed in O.A.N0. 351/2007. This Tribunal diieclx 

and setde the pensionar>̂  benefits of ajiplicant which he claim 

dated 19.7.2006 and decide tlie same by speaking order as per n
j

to the aforesaid direction, Assistant Personnel Officer (T&C) . N.I 

die representation of the applicant vide oi'der dated 25.8.2009 b>

The aforesaid order is on record as Annexui'e I. The applicant was
I

paid Rs. 2,63,658/- tlirough cheque dated; 4.9.2008 towards DC!

Rs. 1,83,386/- towaids P.F. and Rs. 1,1c 

was also paid the amount of R. 2,29,908/- 

the tune of Rs. 9,925/- has been sancdon

,453/- towards leave e 

towards commutation o 

:d on 31.3.2009. Accc

;d the respondents to consider 

ed through liis representation 

les and regulations. Pursuant 

ailway, Lucknow has decided 

reasoned and speaking order, 

paid die retrial dues. He was 

,G, Rs. 19,422/- towai'ds CIS, 

icashment te-^ie-appfeaftt- He 

pension. Packing allowance to 

rding to the applicant, Group 

en paid to him. The amount ofInsui-ance which was sanctioned by the respondents has not yet be 

ti a n s f e r  and packing allowance (Rs. 9925/f has also not b e e n  pai 1 to him. It is furdier submitted

that the period of suspension from 12.9.^7 to 20.10.97 has been
I

have not paid die arrears yeU However, Annexure No. 1 show«

has been sanctioned. The giievance of die applicant is diat die re
i

frpm due dale.

2. We have gone through die judgment and record.

■egularized but die respondents 

hat die amount of Rs. 6194/- 

spondents have not paid interest



e applicant by reasoned and 

;ntation of die applicant has

3. The direction of this Tribunal was to decide the claim of di 

speaking order in accordance widi rules. Admittedly, tlie repres( 

been entertained and considered by a reasoned and speaking order dated 25.8.2009. The 

grievance of the applicant is based on the ajlegation that die speaking order is not in accordance 

with law. If this allegation is coiTect, the remedy of die applican 

way of filing fresh O.A. and not by filing ihis contempt. Unless it 

25.8.2009 has been deliberately given in Violation of law soast(»

Tribunal or by way of vindictive action up̂ on the applicant, no ca 

diis Tribunal directs an authority to decide “in accordance witl

accordance widi law and rules to the best

is to challenge die same by 

appears diat die order dated 

circumvent the order of this 

iefor contempt arises. When 

law and rules” it means in 

athorityand dierefore a mereunderstanding of the a

error of the jmlgment wilh regard to ihe legal position atid Lterpretation of rules cannot 

result in contempt of court. Before we paiit, we may mention thjl the amount which has already

been sanctioned by die respondents vide prder dated 25.8.2009 (Annexure 1), in case die same

:tion,CCPis disposed of.

has not yet been paid to die applicant,|die same should be paid by die respondents widiin a 

period of 2 mondis hereof. Widi diis dire

Member (A) '

(Ms.Spdhna Sri

Member (I)

HLS/-


